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आदेश / O R D E R 
Per Joginder Singh(Judicial Member) 

The assessee is aggrieved by the impugned order dated 

28/03/2016 of the Ld. First Appellate Authority, Mumbai, 

confirming the addition of Rs.5 lakh made on 

estimate/notional basis as income from house property and 

further directing the Ld. Assessing Officer to restrict the 

addition of Rs.20,36,375/- made in the assessment order to 

Rs.2,91,693/- out of the deemed interest.  

2.  During hearing, the ld. counsel for the assessee, 

invited our attention to the letter dated 01/01/2018 with a 

request to grant permission to withdraw the appeal filed by 

the assessee. Before us, the ld. counsel contended that the 

assessee may be granted permission, to which the ld. DR has 

no objection.  

2.1.  Considering the totality of facts and the application 

of the assessee, the appeal of the assessee is dismissed as 

withdrawn.  

Finally, the appeal of the assessee is dismissed as 

withdrawn.   
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This Order was pronounced in the open court in the 

presence of Ld. representative from both sides at the 

conclusion of hearing on 21/06/2018. 

   Sd/-  Sd/- 
(Manoj Kumar Aggarwal) (Joginder Singh) 

लेखा सद#य / ACCOUNTANT MEMBER  �या$यक सद#य /JUDICIAL MEMBER 
 

मुबंई Mumbai;  +दनांक  Dated : 21/06/2018 

 

f{x~{tÜ? P.S/.�न.स. 
 

आदेश क� %$त'ल(प अ)े(षत/Copy of the Order forwarded  to :   

1. अपीलाथ/ / The Appellant (Respective assessee) 
2. 01यथ/ / The Respondent. 
3. आयकर आय3ुत(अपील) / The CIT,   Mumbai. 

4. आयकर आय3ुत / CIT(A)-     , Mumbai,  

5. 5वभागीय 0�त�न	ध, आयकर अपील)य अ	धकरण, मुबंई / DR, 
ITAT, Mumbai 

6. गाड$ फाईल / Guard file. 

              आदेशानसुार/ BY ORDER, 
 
 

                                  उप/सहायक पजंीकार (Dy./Asstt. Registrar) 
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